
 In the Court of the Vecation Sessions Judge, Theni.
Present:  Thiru. S. Gopinathan, B.Sc.,B.L.,  

           Vacation Sessions Judge, Theni
Dated this the 04th day of May 2023

Crl.M.P.No.42/2023 
CNR.No.TNTHDA-000049-2023

1. Ragavendar (A10), S/o Ramakrishnan
2. Periyaram (A19), S/o Dharmalingam
3. Manivel (A20), S/o Kuppavelan
4. Krishnamoorthy (A22), S/o Chinnavar
                                                                           …     Petitioners/Accused

-Versus-
State through the  S. I. of Police,
Periyakulam P. S. in Cr.No.118/2023
U/s.147, 148, 294(b),323,324,332,353,
307 of IPC and Sec.3(1) of TNPPDL Act 1992.

                                                                           …     Respondent/Complainant

       This petition is coming up on this day before me for hearing in the presence

of  Thiru.  G.M. Mathamanohan,  Learned Counsel  for  the petitioners  and the

Learned Public Prosecutor for the State and this Court passed the following:  

ORDER

                 This petition has been filed by the petitioner/accused U/s.439 Cr.P.C.

for seeking bail. 

2. Heard the Learned Counsel for the petitioner and the Learned Public

Prosecutor.

3.  The  Learned  Counsel  for  the  petitioners  has  submitted  that  the

petitioner have falsely been implicated in the case,  the petitioners  are under

Judicial Custody for the past 20 days from 15.04.2023 and the petitioners are

ready to obey any conditions that  may be  imposed by the court  if  they are

released on bail. Hence the petitioners may be enlarged on bail.

4. On the other hand, the Learned Public Prosecutor would submit that

the petitioners have committed punishable offences U/s.147, 148, 294(b), 323,

324, 332, 353, 307 of IPC and Sec.3(1) of TNPPDL Act 1992 of which offences
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U/s.  307 of  IPC and Sec.3(1)  of  TNPPDL Act  are  non bailable.  Further  he

submitted  that  totally  45  accused  and  more  are  involved  in  this  case.  The

petitioners  are  A10,  A19,  A20,  A22.  On  14.04.2023  at  8.00  am  on  Dr.

Ambedkar's  birthday,  with  the  intention  of  rioting  against  the  policemen on

security  duty  in  Periyakulam. On  14.04.2023  Dr.  Ambedkar's  birthday  at

Periyakulam Dr. Demanding permission to garland the statue of Ambedkar and

violating the conditions and restrictions imposed by the district administration

and district police guards, the opposing parties turned into riotous gangs and

gathered  together  with  weapons  in  their  hands.  Also,  8  police  guards were

injured by pelting stones and sticks on the guards who were on security duty

and the investigation is still pending and if the petitioners are enlarged on bail at

this stage, the petitioners may interfere with the investigation, hence he strongly

opposed to enlarge the petitioners on bail.

5.  Heard both sides. The Learned Counsel for the petitioners requested

that  there  was  compromised  and  report  of  piece  of  committee  may  be

considered. Considering the facts that the petitioners turned into a riot gang and

gathered together with weapons in their hands and caused public transport and

threatened  to  kill  the  public.  The  police  has  controlled  the  law  and  order

problem, when they are in danger. This Court found that the allegation is most

heinous  and  the  investigation  is  premature  stage  and  if  the  petitioners  are

enlarged on bail at this stage the investigation may be get affected. Hence, this

court is not inclined to grant bail to the petitioners.

 In result, this bail petition is dismissed.

Pronounced by me in open Court on this the 04th day of May 2023. 

        

      Vacation Sessions Judge,
                    Theni.

Copy to
The Judicial Magistrate, Periyakulam.
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